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BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL

BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 239/2024

IN THE MATTER OF:

News item titled "What Challenges Are Kashmiri Wetlands Facing?t'

appearing in Kashmir Life dated 02.02.2024

RESPONSE ON BEHALF OF RESPONDENT No 4, i.e., CENTRAL

POLLUTION CONTROL BOARD (CPCB)

{\ - i :; }:; : ' \

MOST RESPECTFULLY SHOWETH:

That I, in capacity of Scientist “E” of Central Pollution Control Board

(hereinafter referred to as “CPCB”), have made myself acquainted with

the facts and circumstances of the instant case due to the official capacity

as mentioned above and on the basis of available records, I am well

versed with the facts and circumstances of the matter and as such

competent & authorized to make this response on behalf of Respondent

No. 4

B. That, I have read and understood the averments made in the news report,

now being considered as Original Application (hereinafter referred to as

“OA”) and at the outset it is respectfully submitted that all

averments/contentions/submissions made against the Answering
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Respondent in the present OA are denied unless specifically admitted by

the Answering Respondent.

C. That, CPCB is a statutory Board constituted under Section 3 of The

Water (Prevention and control) Act, 1974. It performs the functions under

The Water (Prevention and control) Act, 1974, The Air (Prevention and

control) Act, 1981 and The Environment (Protection) Act, 1986.

REPLY ON MERIT:

This application has been registered suo motu on the basis of the news

item titled "What Challenges Are Kashmiri Wetlands Facing?" appearing

in Kashmir Life dated 02.02.2024, wherein following was directed by

Hon'ble Tribunal vide order dated 13.03.2024 that:

BLld

GO

Para 5: Hence, we imptead the following as respondents in the matter :

i. Jammu & Kashmir Pollution Control Committee through its Member

Secretary .

11. Jammu & Kashmir Wetland Authority through its Secretary.

iii. Secretary, Forest, Ecology & Environment Department, Jammu &
Kashmir

B1P

IV. Member Secretary, Central Pollution Control Board.

v . Regional Of$cer, Ministry of Environment, Forest & Climate Change,

Chandigarh.
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2. That the CPCB humbly submits that:

i. CPCB in association with State Pollution Control Boards &

Pollution Control Committees is assessing water quality of aquatic

resources in the Country under National Water Quality Monitoring

Programme (herein after referred as NWMP).

11. During the year 2023, 11 monitoring locations on 05 Ramsar sites

(Hygam Wetland, Shalbugh Wetland, Hokera Wetland, Wutar Lake

& Mansar Lake) have been sanctioned to Jammu & Kashmir under

NWW, henceforth, Jammu & Kashmir Pollution Control

Committee (herein after referred as JKPCC) was requested to

provide water quality data of 1 1 locations and it was also requested

to provide water quality data of other locations/wetlands which are

monitored by JKPCC but not sanctioned under NWMP, vide letter

dated 19/4/2024 (Annexure I).

111. In response, J&K Pollution Control Committee has submitted

analytical results of 1 1 monitored lakes/wetlands in Kashmir viz.,

Wular Lake, Anc IIar Lake, DaI Lake, Hokarsar Wetland, Manasbat

Lake, Shatibugh Wetland, Hygam Wetland, Freshkoori Wetland,

Kranchoo Wetalnd, Chatlam Wetatnd & Manibugh Wetalnd. The

analytical results for the month of March, 2024 and April, 2024 are

attached as Annexure II.

IV. Based on the analytical results following observations are made:
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Table 1: Status of water quality of wetlands in Kashmir

Is.No. b1 ater quality w.r.t Class BI
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.pril, 2024
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Lake,
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'ulwama >BU water quality criteria for the month

lof April, 2024

l
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3. That , in view of the submissions made above, it is respectfully

submitted that this Answering respondent i.e. CPCB, shall abide by

any order(s) or direction(s) passed by this Hon’ble tribunal in the

instant OA

Vishal Gandhi

Scientist –'E ’
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BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 239/2024

IN THE MATTER OF:

News item titled "What Challenges Are Kashmiri Wetlands Facing?"

appearing in Kashmir Life dated 02.02.2024

idbn6€) l6rl8iV \ fbtjl Dnv,
'l' 2099132 \ }' BRI#
lnpnFt NPFV nTBr

:?'':?€3*?£;J£It';I”Igf
I, Vishal (}andhi, working as Scientist 'E' in Central Pollution Control

Board, office at Parivesh Bhawan, East Arjun Nagar, Vishwas Nagar, Near

Karkardooma Court, Delhi- 110032, do hereby solemnly affirm and declare as

under :

1. That I, in capacity of Scientist 'E’ of CPCB, have made myself

acquainted with the facts and circumstances of the instant case due to the

official capacity as mentioned above and on the basis of available

records, I am well versed with the facts and circumstances of the matter

and as such competent & authorized to affirm this response on behalf of

Respondent No. 4.

AFFIDAVIT

: _ )
/

2. That, I have read and understood the averments made in the Original

Application and at the outset it is respectfUlly submitted that all

averments/contentions/submissions made in the present Application are

denied unless specifically admitted by the answering respondent and are

also borne out of available record of the case.

k.L. Chaudl
N.G.T. of De1

Regd, No. 1513

Of

DEPONENT

fBvrra 'Ita / Vshal GandhI
tRIfle '{ / Scientist 'E'

+r+In BTW n+HIVre
(a=E:!G'JH?did??;If;irTFl:LT

tWo Envimnt Faest i Clmate Change G,vt ,r InCia1

=IIvIn xm, Wf aW vw. th-a–1lcW '
PaHvosh Bhqu/Ir rsr' I rh ,r bjqnn, n'rbj_1 1®32 7
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VERIFICATION

21 MAY 2024
Verified at DELHI on this day of May, 2024 that the contents of the above

reply affidavit are correct and true on the basis of the record of the case as

maintained in the day-to-day affairs of the CPCB. Nothing has been concealed

therefrom or mis-stated.

DrPONENT

MIW'{ER::an:h'
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cfi~~ !ilcl6101 R~·SIOI 
f.i~ll(',1¤4, i4U:ili1i4 

Central Pollution Control Board 
Regional Directorate, Chandigarh 

(qq~(Oi, cR' l{cf ~, m«f ~) 
(MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE, GOVT. OF INDIA) 

No: CPCB/RD/CHD/NGT/os 

To, 

Member Secretary 
Jammu & Kashmir Pollution Control Committee (J&K PCC), 
Parivesh Bhawan, Forest Complex, 
Gladni, Narwal, Transport Nagar, Jammu 
Jammu and Kashmir 180004 

Dated: April 19, 2024 

Subject: Requirement of Monitoring Data in compliance to the orders of Hon'ble NGT in OA No. 239 
of 2024. 

Sir, 

This has reference to the Orders of Hon'ble National Green Tribunal dated 13/03/2024 in the 
matter of OA No. 239 of 2024; News item titled "What Challenges Are Kashmiri Wetlands Facing? 
appearing in Kashmir Life dated 02.02.2024", wherein Hon'ble National Green Tribunal has directed 
the respondents including CPCB, to file the response 

In this regard, it is to inform that CPCB during the year 2023 sanctioned 11 monitoring 
locations on OS Ramsar sites under National Water Quality Monitoring Programme (NWMP) to J & K 
PCC (Copy attached). 

It is requested that monitoring data of the above 11 locations and also other 
locations/wetlands monitored by J&K PCC, if any, may be provided to Central Pollution Control Board 
at rdchandigarh.cpcb@nic.in and vishalgandhi.cpcb@nic.in, at the earliest possible. 

It may kindly be treated as urgent, being a time-bound NGT Matter. 

aft~l(.,l(H {NT'fq, 49 -lft, ~-160047 

BSN~ Telephone Exchange. 2nd Floor, Sector 49-C, Chandigarh-160047 
I Tel : 0112-2990360 

f ~e-mail : rdchandigarh.cpcb@nic.in 

Yours faithfully, 

(Gurnam Singh) 
Regional Director 

1NA"~ I Head Office 
llftcm't?R, ~~"-11Tf, ~-110032 

Parivesh Bhawan, EastArjun Nagar, Delhi-110032 
EPABX~ / Tel.: 011-43102030, 22305192 

~ebsite:http:l/www.cpcb.nic.in 

Annexure-I
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Item No.05  Court No. 1 

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

Original Application No. 239/2024 

News item titled "What Challenges Are Kashmiri Wetlands Facing?"
appearing in Kashmir Life dated 02.02.2024 

Date of hearing: 13.03.2024 

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON 
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER 

ORDER 

1. This OA is registered suo motu on the basis of the news item titled

"What Challenges Are Kashmiri Wetlands Facing?" appearing in 

Kashmir Life dated 02.02.2024. 

2. The news item raises the issue of deteriorating condition of 

wetlands in India especially in Kashmir. As per the article in the Kashmir 

Valley alone, wetlands occupy an area of nearly 42,661 hectares 

comprising of 755 small and large water bodies. The news item discloses 

that unchecked deposition of millions of tons of sediments annually has 

led to shallowing of wetlands, elevated temperatures, increased 

Biochemical Oxygen Demand (BOD) and pH levels. The news item further 

states that illegal encroachment, cultivation activities and waste 

discharge have aggravated the situation. It has been disclosed that the 

Dal Lake is facing the problem of discharge of municipal waste and 

pollution from local and external sources and similar is the situation of 

Wular Lake, Manasbal Lake, Haigam Rakh, Hokersar, Anchar and 

Shalbug and these water bodies are grappling with issues like 

sedimentation, land use and land cover (LULC) changes, infrastructural 

Annexure-III
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impediments, haphazard planning and vested interests from various 

segments of society, including development authorities like LAWDA and 

WUMDA. The news item reflects the need for effective management of 

wetlands and water bodies and swift and tangible measures to ensure 

their sustainability.     

3. The news item raises substantial issue relating to compliance of the 

environmental norms, implementation of the provisions of the Wetland 

(Conservation and Management) Rules, 2017 and Environment 

(Protection) Act, 1986. 

4. Power of the Tribunal to take up the matter suo-motu has been 

recognized by the Hon’ble Supreme Court in the matter of “Municipal 

Corporation of Greater Mumbai vs. Ankita Sinha & Ors.” reported in 2021 

SCC Online SC 897.      

5. Hence, we implead the following as respondents in the matter: 

i. Jammu & Kashmir Pollution Control Committee through its 

Member Secretary. 

ii. Jammu & Kashmir Wetland Authority through its Secretary. 

iii. Secretary, Forest, Ecology & Environment Department, 

Jammu & Kashmir. 

iv. Member Secretary, Central Pollution Control Board. 

v. Regional Officer, Ministry of Environment, Forest and 

Climate Change, Chandigarh. 

6. Let notice be issued to the above Respondent for filing their 

response at least one week before the next date of hearing. 

7. On advance notice, report on behalf of Jammu & Kashmir Pollution 

Control Committee (J&KPCC) has been filed stating that the monitoring of 
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nine (9) wetlands i.e.  Hokarsar, Mirgund, Manibugh, Freshkoori, 

Chattlam, Kranchoo, Shallbugh, Hygam and Manasbal was done and on 

the basis of the monitoring report, they have been identified as ‘B’, ‘C’ and 

‘D’ as per the designated best use of water quality criteria prescribed by 

CPCB. The Annexure A to the report discloses the classification of water 

bodies on the basis of the annual average as under: 

“Classification of various Wetlands of Kashmir Division on the basis 
of Annual Average:  

Name of the 
wetland Location

2021 2022 
2023 2024 

HOKARSAR 

Inlet Class B except DO Class B except BOD Class B except BOD Class B except BOD 

Center Class B except DO C C Class B except BOD 

Outlet Class B except BOD B B B 

MIRGUND 

Inlet - B Class B except BOD B 

Center C B C B 

Outlet Class B except BOD Class B except BOD B B 

MANIBUGH  

Inlet - Class B except BOD Class B except BOD 

Center C Class B except BOD C Class B except BOD 

Outlet - C D 

FRESHKOORI

Inlet - D Polluted Polluted 

Center Polluted Polluted Polluted Polluted 

Outlet - Polluted Polluted Polluted 

CHATTLAM 

Inlet B Class B except BOD Class 13 except BOD B 

Center Class B except BOD Class B except BOD Class B except BOD Class B except BOD 

Outlet Class B except BOD B Class B except BOD B 

KRANCHOO 

Inlet Class B except DO C C 

Center C D C _ 

Outlet C C C D 

SHALLBUGH 

inlet C C D Class B except BOD 

Center C C C B 

Outlet _ C C B 

HYGAM 

Inlet Class B except BOO C B B 

Center B C B B 

Outlet - B B B 

MANASBAL Inlet B B B B 

Center B B B B 

Outlet B B B B ”

8. The above table, however, does not disclose the physicochemical 

and biological including bacteriological data in terms of numeric values 

which may be needed for proper assessment of water bodies. 
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9. Though the report was filed by the J&KPCC, but no one is present 

on their behalf.  

10. Hence, the reports as directed above be filed by all the concerned 

authorities at least one week before the next date of hearing by e-mail 

at judicial-ngt@gov.in preferably in the form of searchable PDF/OCR 

Support PDF and not in the form of Image PDF. 

11. List on 22.05.2024. 

Prakash Shrivastava, CP 

Dr. A. Senthil Vel, EM 
March 13, 2024 
Original Application No. 239/2024 
DV 
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